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O R D E R 

It has been pointed out by the Appellant side that 14 issues out of 46 issues have been argued 
as yet and the Appellant wants some date for the remaining arguments in the matter. 

 
Post this batch of Appeals for arguments on 29th July, 2016

 
. 

In these circumstances, the State Commission may proceed towards compliance of the 
impugned order without considering the fact of pendency of these appeals before this Appellate 
Tribunal and the pendency of the Appeals before this Appellate Tribunal shall have no impediment 
towards further proceedings before the State Commission, if any required. 
 

(T. Munikrishnaiah )            ( Justice Surendra Kumar )           
  Technical Member                                     Judicial Member 
 
vt/kt 


